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Dated: 28 February 2025
To,

1. The Commissioner of Food Safety of All States/UTs
2. All Regional Directors of FSSAI

Subject: Special Festive Drive for Ensuring Food Safety, Quality and Prevention of
Adulteration-reg

Madam/Sir,

With the upcoming Holi festival, it is well known that the demand for sweets, savories,
milk, and milk products such as ghee, khoya, paneer, and other food items rises significantly. This
surge in demand often leads to economic incentives for food adulteration, resulting in the sale of
substandard & spurious products that compromise quality and safety, posing serious risks to public
health. In light of this, the Food Safety and Standards Authority of India (FSSAI) underscores the
need for heightened surveillance and enforcement actions to prevent the circulation of adulterated
and unsafe food products namely - Milk & Milk products, Sweets, Snacks & Savouries including
Namkeen, papad/fryums, Edible Oil, Cereal & cereal products etc (the commodities may vary &
can be decided dependent upon the eating patterns & prevalence in the regions).

2. To address this issue effectively, the "Holi- Anti-Adulteration Drive — 2025" shall be
initiated by States/UTs and Regional Offices of FSSAI to ensure stringent monitoring and
proactive enforcement actions. Enforcement Officials (Designated Officers/Food Safety

Officers/Central Food Safety Officers) may be directed to conduct inspections and sampling in

their respective jurisdictions, intensifying vigilance to safeguard public health and curb any
malpractices. Additionally, Food Safety on Wheels (FSW) and Food Safety Officers should be
deployed at entry/exit points at borders, hotspots and other major clusters/markets for on-the-
spot testing, enabling immediate enforcement action against any violations related to food safety
and adulteration.

3. After the conclusion of the drive, States/UTs and Regional Offices of FSSAI are requested
to submit a consolidated report by 31.03.2025 at enforcementl@fssai.gov.in in the format as
enclosed to further assess the effectiveness of the drive and identify areas for further strengthening
enforcement mechanisms.

This issues with the approval of Competent Authority.

Enclosure-As above
Yours sincerely,

(Rakesh Kumar)
Director (Regulatory Compliance)

Copy to: -

1. PA to CEO, FSSAL
2. ED, Regulatory Compliance, FSSAI
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